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GOVERNMENT OF KERALA

Lrw (Legislation-B) DePtfiment

NOTIFICATION

No. 2297 | lLeg.Bl 12017 ll'a.lt
Dated, Thiruvana lhaPurum,

23ft1 Karthika, 19i9.

The following Ordinance promulgated by th€ Govemor of Kemla on

the 14th day of Nov€mb€r, 2017 is hereby published for gene'al ilforrMtion'

By order of the Govemor,

B. G HARNDRANATH,

L<tw Secretary,

14th Novembea 2017.

29th Th lam, 1193



,_"
ORDINANCE No. 23 OF 2017

THE TRAVANCORE-COCHIN HINDU RELIGIOUS INSTITUTIONS
(AMENDMENT) ORDINANCE, 2OI7

- Promulgared by the Govemor of Kerala in the Sixty_€ighth year of
the Republic of India.

AN

ORDINANCE

further lo qmehd the Travancore-Cochin Hindu Retigious Institutions
Act, 1950.

^ ,P:l!.bl? -WHrrra!. 
ir is expedienl nrflber lo amend rhe Tmr,ancore_(ocnrn Hrldu Kelrgious lnstiruttons Acr. 1950 {Act XV of 1950) for the

purposes h€reinafter appearing;

. AND WTEREAS, the Legislative Assembly of the State of Kemla is rctm session and the Govemor ol Kerala is satisfied that circu&staoces exist
which rcnder it necessary for him to take immediate actioq

_ 
Norv, THEREFoRE, in exercise oflh€ powers conferred by clause (1) ofaticle 2lJ of the Constitutior of Indla, lhe Govemor of Kemla is pleased

to promulgate the following Ordinancej_

1. Short title an.l conmencement._( 1) This Ordinance may be
called the Travancore{ochin Hindu Religious Institutions (Amendmentj
Ordinance,20l7.

(2) It shall come into force at oncc.

-, -2: \i, W."{ 
.1010 .t.o 

be lempurarilv anenrietl. -Durin1 the Wiodot operatioo of lhis Ordinalrce. lhe Travancore_Cochin Hind-u Religious
lnsliturioDs Acr. ts50 {Acr xV of tg50t (hereinafrer..feo.a roli ifll
pflncrpal^Ac0_shall have effecl subject to the amendmears specified in
sectrons J to 5.

3. Amen lment oJ'sectio, 1a-tn section l0 of rhe principal Act, in
:"0*:11:r (l), for the words ,.thrce years", the words ..two yeals,, shall
De suDsttruled_



4. Substitution of new section for sectioi 12.-Fot section 12 of
the principal Act, the following s€ction shall be substituted, namely:-

"12. Honoraria for President and members- :fhe President and
members of the Board shall be entitled to receive per mensem! such
honoraria and sitting fees, as may be fixed by the Govemment fi"om time
to time, by notification published in the Official Gazette.".

5. Amendment of sectio, 7-1.-For sirb-section (2) of section 71 of
the principal Act, the following sutsection shall be substituted, namely:

"(2) The President and members of the Board shall be entitled to
receive per mensem. such bo0oraria and sining fees. as may be fixed by
the Covemment from time to time, by notification published in the
Official Gazette.".

P SATHASIVAM,

GOVERNOR,


